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Wadnasday, this the 5" day of January 2005

Hom'ble Shri V. K. Majoira, Viee Chairman (A}
Hon'ble Smt. Meera Chhibber, Member {J}

Shri N.¥. Bansal

Office Superintendent

PWD Circle IV

Deini Administration

MSC Building

Central Public Works Department
AHW Compound

Metaj Nagar, New Del
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4 Applicant
*By Advocate: Shii Ashwini Bhardwal)
Varsus

1. The Union of india through
the Secretary to the Govt. of India
AMinist *:_ of Urban Develgpment

Mirman Bhawan, Mew Delhi

The Director Genseral (¥Works)
Directorate Genersi of Wo r* 5
Central Public Works Deparnment
Mirman Bhawan, New Dalhi

" pa

e 3 Dr VK Verma
Diracior of nGﬁ‘CLinm"&* {:3['5,1)
Rooim No.C-117, Indram
Mew Delhi

{By Advocata: Shri Masir Ahmed)

Hon'ble Shri V.K. Majotra, ¥

Learmned counsal heard. A charge-sheel was issued against ihe

=

applicant under Rule 16 {1}b) of the CC f_,ui) Rules, 1965 vide Annexure

-

A-1 dated 3.8.2002. Learned counsel has r*!ew’: today a copy of order daied
16.11.2004 to the effect thal ihe aforesaid inquiry against the applicant has
been dropped. He poinfed ouf that now ihat the disciplinary procesdings

against him have heen dropped, the respondents should pe direcied 1o
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consider the applicant for promotion io OF Grade-i with effect from the dale
nis juniors were promoied
Z Having regard to the conientions raised before us, we are of he

i . ,
ihe OA and iéi‘&p;}eﬁ ihe discipinary proceedings
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afainsi the a;}péican%:, ihey should consider promoting the applicant from 035

Grade-ll fo Grade-i on the basis of tha recommeandalions kept in the seaied

=
P
0]
43
o]
[3y]
2

o
L]
i
=
a
pv)
=
poss]

~ e Y 3 £ 3 crlme A e flioreAamacd AF = P gl
communication of the orger. CA is disposed of accordingiy
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{ Maera Chhibber) {¥. K. Majotra) 5
Hember {J} Yiee Chairman {A)
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a pericd of one month from the dale of



